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THE MEGHALAYA (SALES OF PETROLEUM AND PETROLEUM PRODUCTS, 
INCLUDING MOTOR SPIRIT AND LUBRICANTS) (AMENDMENT) ACT, 1972 

(As passed by the Assembly) 

(Received the assent of the President on the 7th October, 1972) 

[Published in the Gazette of Meghalaya, Extraordinary, dated 12th October 
, 1972] 

An  

Act 

further to amend the Assam (Sales of Petroleum and Petroleum Products, including Motor 
Spirit and Lubricants)Taxation Act, 1955  

(Assam Act IX of 1956), in its application to the State of Meghalaya 
 

 Be it enacted by the Legislature of Meghalaya in the Twenty-third  
Year of the Republic of India as follows:- 

Short title,  
 and  
commence- 
ment. 

1. (1) T his A ct m ay b e cal led the M eghalaya (Sales 
of P etroleum a nd P etroleum P roducts, i ncluding 
Motor S pirit a nd Lubricants) Taxation 
(Amendment) Act, 1972. 

 
      (2) It shall be deemed to have come into force on 
13th December, 1971. 
       

 

Insertion of new 
section 3A in Assam 
Act IX of 1956 

2. After Section 3 of the Assam (Sales of  Petroleum 
and Petroleum P roducts, i ncluding, Motor S pirit 
and L ubricants) Taxation A ct,1955, t he following 
shall be inserted as section 3A, namely:- 
 

 

“Surcharge on 
sales 

               3.A. ( 1) S ubject t o t he pr ovisions of  t his l  section, 
every de aler s hall be  l iable t o pa y, i n a ddition t o t ax unde r 
section 3 and any other dues payable under any law for the time 
being i n force, a s urcharge, hereinafter r eferred t oo as S ales 
Surcharge, on his sales of taxable goods. 
 

 

 (2) The r ate o f Sales S urcharge on any s ale shall  be  
one per centum of the amount of tax payable under 
this Act in respect of the said sale: 
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.                             Provided that this Surcharge shall not apply in 
              respect of  goods declared to be of  s pecial 
              importance under section 14 of the Central 
              Sales T ax A ct, 1956, if t he cei ling r ates as  
              prescribed unde r s ection 15 ( A) of  t he 
              aforesaid Act has been reached: 

 

 
 
Central Act 74 of 
1956 

       Provided f urther t hat t he a mount of  S ales 
Surcharge p ayable b y a de aler for an y return 
period a s p rescribed un der s ub-section ( 1) of  
section 16 s hall be  rounded of f t o t he ne arest 
rupee. 
 

(3) The Sales Surcharge shall be payable as if it were a 
tax under section 3,  and the provisions of this Act 
including the rules thereunder but not including the 
proviso t o s ub-section (1) of  s ection 4 a nd s ub-
section ( 2) of  s ection 37 A  of  t his A ct s hall 
accordingly apply; and the authorities for the t ime 
being e mpowered t o c ollect a nd e nforce pa yment 
of t he s aid t ax unde r s ection 3 s hall, unl ess 
otherwise provided for by or under this Act, within 
their r espective j urisdiction for t he purpose of  t he 
said tax accor dingly collect and enforce p ayment 
of Sales Surcharge ; 
 
             Provided t hat t he S tate G overnment m ay, 
for f acilitating impl ementation, by not ification, 
direct t hat i n any case or  cl ass or  cases t he 
provisions of  t his A ct i ncluding t he r ules 
thereunder s hall apply subject t o s uch i ndications 
not inconsistent with the provisions of this section 
and as may be specified in such notification. 
 
 

 

 

 (4) Notwithstanding anything contained in sub-section 
(3), t he S tate G overnment m ay m ake rules 
generally f or s ecuring t he pa yment of  t he S ales 
Surcharge and carrying into effect the provisions of 
sub-sections ( 1) and ( 2) a nd i n pa rticular for 
ensuring the proper maintenance and rendering or  
accounts of the Sales Surcharge.” 
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MEGHALAYA ACT 3 OF 1973

THE MEGHALAYA (SALES OF PETROLEUM AND PETROLEUM PRODUCTS,

INCLUDING MOTOR SPruT AND LUBRICANTS) TAXATION (SECOND

AMENDMENT) ACT,1972

(As passed bY the AssemblY)

(Received the assent of the Govemor on the 8th January 1973)

fpublished in the Gazette of Meghataya, Extra-ordinary, dated the 10th January, 1973.]

An

Act

further to amend the Assam (Sales of Petroleum and Petroleum Products, including

Motor Spirit and Lubricants) Taxation Act, 1955 (Assam Act IX of 1956)' in its
application to MeghalaYa.

Be it enacted by the Legislature of Meghalayainthe Twenty-third Year of the

Republic of India as follows:-

1. (1) This Act may be called the Meghalaya (Sales of
Petroleum and Petroleum Products, including Motor

Spirit a nd Lubricants) T axation ( Second

Amendment) Act,1972.

(2) It shall have the like extent as the principal Act in

Meghalaya.

(3) It shall come into force at once.

Short title, extent

and Commenc--

ement.

Amendment of
Section 2

of Assam
Act IX
of 1956

2. After s ub-section ( 12) of s ection 2 of t he A ssam

(Sales of P etroleum and P etroleum P roducts,

including Motor S pirits a nd Lubricants) Taxation
Act, 1955 ( hereinafter r eferred t o a s t he pr incipal

Act) t he f ollowing s hall be a nd s hall be de emed

always t o have be en inserted as s ub-section ( 13)'

namely:-
"(13) Forthepurposes ofsections 15 A and 1 5 B

any s um due unde r t his A ct, i nclude a ny tax

assessed, any pe nalty i mposed or an y s um cha rged

or levied under this Act and any affear thereof'"



Insertion ofnew
sections 15. A and

15.8 in Assam Act

IX of 1956.

8

3. After section 15 of the principal Act, the following
shall be and shall be d eemed always t o have b een,

inserted as sections l5 A and l5 B, namely :-

"15 A. Wherethe dealeris a firm, thefirmand allits
partners shall be jointly and severally liable for any

sum due under this Act from the firm and such sum

may be recovered from all or any of them.

15 B. ( 1) Where the firm who is a dealer is dissolved or

when i ts bus iness i s di scontinued, t he f irm a nd a ll i ts
partnerss hallbe j ointlya nds everallyl iablef ort he

payment of any sum due under this Act from the firm for
any period prior to the dissolution of discontinuance of its
business when such sum has been found to be due in the

course of any proceeding before the date of the dissolution
of the firm or discontinuance of its business , and any such

sum may be recovered from all or any of them at any time
even after the dissolution of the firm or discontinuance of
its business.

(2) F or t he pur pose of t his A ct, not withstanding

anythingc ontainedins ub-section( 1)nof irms hallbe
deemed to have been dissolved or to have discontinued its
business until all or any of the persons who were partners

of the firm at the time of dissolution or discontinuance of
business ha ve s erved on t he C ommissioners a not ice

intimating with full particulars the fact of its dissolution or

discontinuance of its business and all such partners shall be

jointly and severally liable for the payment of any sum due

under this Act from the firm up t o the date of such notice

and such sum may be recovered from all or any of them at

any time ev en after t he not ice ha s b een served on the

authority concerned."
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PART-IV 
GOVERNMENT OF MEGHALAYA 

LAW (B) DEPARTMENT 

------- 

NOTIFICATION 

The 26th March, 2021. 

No.LL(B).30/2012/11. – The Meghalaya (Sales of Petroleum and Petroleum 

Products including Motor Spirit) Taxation (Amendment) Act, 2021 (Act No. 8 of 

2021) is hereby published for general information. 

MEGHALAYA ACT NO. 8  OF 2021. 

 

(As passed by the Meghalaya Legislative Assembly)  

Received the assent of the Governor on the 23rd March, 2021. 

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 26th March, 2021. 
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THE MEGHALAYA (SALES OF PETROLEUM AND PETROLEUM PRODUCTS INCLUDING MOTOR 

SPIRIT) TAXATION (AMENDMENT) ACT, 2021 

An 

Act 

further to amend the Meghalaya (Sales of Petroleum and Petroleum Products, including Motor Spirit) Taxation 
Act (Assam Act No. IX of 1956 as adapted and amended by Meghalaya). 

Be it enacted by the Legislature of the State of Meghalaya in the Seventy-second Year of the Republic of 
India as follows:- 

1. (1) This Act may be called the Meghalaya (Sales of Petroleum and 
Petroleum Products, including Motor Spirit) Taxation (Amendment) 
Act, 2021. 

 (2) It shall extend to the whole of Meghalaya. 

 (3) It shall come into force with effect from 1st April, 2021. 

2. In the Meghalaya (Sales of Petroleum and Petroleum Products, including 
Motor Spirit) Taxation Act (Assam Act No. IX of 1956 as adapted and 
amended by Meghalaya) hererinafter referred to as the principal Act, for 
the existing sub-section (1) of Section 3 the following shall be 
substituted,- 

"(1) There shall be levied and collected from every dealer a tax on sales 
of the following goods at rates to be prescribed by the State Government 
by notification from time to time:- 

(i) Motor Spirit (except diesel oil and internal combustion oil other than 
petrol). 

(ii) Diesel oil and other combustion oil other than petrol. 

(iii) Crude oil 

(iv) Petroleum coke. 

(v)     Petroleum gas and natural gas. 

(vi) Aviation turbine fuel." 

3. The existing Section 3A as inserted by clause (ii) of para 3 of the 
Meghalaya Taxation Laws (Amendment) Act, 1998 (Meghalaya Act No.4 
of 1998) shall be omitted and further Section 3A as inserted by para 2 of 
the Meghalaya (Sales of Petroleum and Petroleum Products, including  
Motor Spirit and Lubricants) Taxation (Amendment) Act, 1973 
(Meghalaya Act 22 of 1973) shall be substituted by new Section 3 A in 
the principal Act as follows,- 

“3A. (1) Subject to the provisions of this section, every dealer shall be 
liable to pay, in addition to tax under Section 3 and any other dues 
payable under any law for the time being in force, a surcharge, 
hereinafter referred to as "Pollution Surcharge" on his sales of taxable 
goods. 

(2) The rate of Pollution Surcharge shall be as prescribed by the State 
Government by way of a notification: 

Short title, extent and 
commencement. 

Amendment of Section 3. 

Omission and substitution 
of Section 3A 

“Pollution Surcharge on 
sales 
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Provided that the amount of Pollution Surcharge payable by a dealer for 
any return period as prescribed under this Act shall be rounded off to the 
nearest rupee. 

(3) The Pollution Surcharge shall be payable as if it were a tax under 
Section 3 of this Act, and the provisions of this Act including the rules 
thereunder shall accordingly apply and the authorities for the time being 
empowered to collect and enforce payment of the said tax under Section 
3 shall, unless otherwise provided for by or under this Act, within their 
respective jurisdiction of the purpose of the said tax, accordingly collect 
and enforce payment of the Pollution Surcharge: 

Provided that the State Government may, for facilitating implementation, 
by notification, direct that in any case or class of cases, the provisions of 
this Act including the rules thereunder shall apply subject to such 
indications not inconsistent with the provisions of this Section and as may 
be specified in such notification. 

(4) Notwithstanding anything contained in sub-section (3), the State 
Government may make rules generally for securing the payment of the 
Pollution Surcharge and carrying into effect the provisions of sub-
sections (1) and (2) and in particular for ensuring the proper maintenance 
and rendering of accounts of the Pollution Surcharge. 

Explanation- For the purpose of this Section the word "Pollution 
Surcharge" shall mean the additional levy on retail sale of Motor Spirit 
and High Speed Diesel." 

In the principal Act, after the existing Section 44 the following new 
Section 44A shall be inserted:- 

"44A. Notwithstanding anything contained in any notifications issued or 
purported to have been issued in exercise of the powers conferred under 
Section 3 of this Act, the tax and surcharge thereof shall, for all purposes, 
be deemed to be and to have always been validly levied and collected 
under the provisions of the said principal Act and all actions taken, done 
and orders made or issued as a consequent of such notifications, were 
taken, done and orders issued under the provisions of the principal Act." 

 

 

    
S. K. SANGMA, 

Deputy Secretary to the Govt. of Meghalaya, 
Law (B) Department. 
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